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SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): Madam, Chairman,
1 would like to know about the privi-
lege motion ageinst Shri Stephen.

MR. CHAIRMAN: Yes  The
Speaker is looking into it.

SHRI JYOTIRMOY BOSU: It is
amply clear that this is a very serious
matter,

MR. CHAIRMAN: Please don't go
intp the subjeet matter of the privilege
motion,

SHRI JYOTIRMOY BOSU: Accord-
ing to Direction, the Privilege motion
gets g precedence. You will kindly
read the Direction.

MR. CHAIRMAN: The Speaker is
looking into it. I have read the Direc-
tion. Now, Mr, Morarji Desai,

THE PRIME MINISTER (SHRI
MORARJI DESAI): It has already
been done,

MR. CHAIRMAN: Now, Mr. George
Fernandes,

Jure (LICENSING AND CoNTror) Fourtu
AmenpMENT OrRDER, 1978 AND REVIEW
& ANnNuaL Repomrr or NATIONAL NEws-
FRINT AND Pargr Miris Lnarrrp,
NEPANAGAR, FoR 1977-78

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): Sir, on behslf
of Shri George Fernandes, I beg to lay
on the Table:

(1) A copy of the Jute (Licensing
and Control) Fourth Amendment
Order, 1978 (Hindi and English ver-
Sions) published in Notification No,

S.0. 880(E) in Gazette of India dated

the 23rd November, 1978, under sub-
section (6) of section 3 of the
Essential Commodittes Act, 1055.
[Placed in Library. See No. LT-
3023/78],

(2) A copy each of the following
Papers (Hindl and English versions)
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under sub-gection (1) of sectidn
619A of the Companies Act, 1958: —

{i) Review by the Government
on the working of the National
Newsprint wnd Paper Mills
Limited, Nepanagar, for the year
1877-78.

(ii) Annual Report of the
National Newsprint and Paper
Mills Limited, Nepanagar, for the
year 1977-78 along with the Audit.
ed Accounts and the comments of
the Comptroller and Auditor
General thereon, [Placed in
Library, See No. LT-3024/78).

ANNUAL REPORT oF SHIPPING DEVELOS-
menNt Fowp Commrrree ror  1976-T7

THE MNISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): 8ir, on behalf of
Shri Chand Ram, I beg to lay on the
Table a copy of the Annual Report
(Hindi and English versions) of the
Shipping Development Fund Com-
mittee for the year 1876-77 along with
the Audited Accounts, under sub-
section (8) of section 18 of the
Merchant Shipping Act, 1958 [Placed
in Library. See No. LT-3025/78].

STATEMENT re. WITHDRAMAL OF
Apvannce FroM ConTiNcEM:y FUND oF
InDIA

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
MATI ABHA MAITT): I beg to lay
on the Table a siatement (Hindi and
English versions) regerding with-
drawal of an advance from the Con-
tingency Fung of India for payment of
Government of India share of the
equity capital of Electrical Construc-
tion Company Limited, Tripoli. [Placed
in Library. See No. LT-3028/78]

ANNUAL AsSESSMENT REPORT re. Use
_or Hmmr ror Orricia  Purroses

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): I
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beg to lay on the Table a copy of the
Annuml Assessment Report (Hindi and
English versions) on the programme
and itz implementation for accelerat-
ing the spresd and development of
Hindi and its progressive use for
varipus officlal purposes of the Union
for the year 1975-76. [Placed in
Library. See No. LT-3027,78].

NoTiFIcATIONs UNDER ALL INDIA
ServicEs AcT, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] S. D, PATIL): I beg to lay
on the Table a copy each of the follow-
ing Noiifications (Hindj and English
versions) under sub-section (2) of
section 3 of the All India Services Act,
1951~

(1) The Indian Police Service
(Appointment by Promotion)
(Third Amendment) Regulations,
1878, published in Notification No.
G.S.R. 551(E) in Gazette of India
dated the 13th November, 1878,

(2) The All India Services (Dis-
.cipline and Appeal) Second Amend-
ment Rules, 1978, published in
Notification No. G.SR. 1415 in
Gazette of India dated the 2nd
December, 1978. [Placed in Library.
See No. LT-3028/78].

ReviEw & ANNvAL REPORT oF RURAL
ELECTRIFICATION CORPORATION  FOR
1977-78

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
FAZLUR RAHMAN): I beg to lay on
the Table a copy each of the following
papers (Hindi and English versions
under sab-section (1) of section 619A
of the Companies Act, 1956:—

(1) Review by the Government
on the working of the Rural Elec-
trification Corporation New Delhi,
for the year 1877-78.

(2) Annual Report of the Rural
Electrification Corporation, New
Delhi, for the year 1877-78 along
with the Audited Accounts and the
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comments of the Compiroller and
Auditor General thereon. (Placed
in Library. See No. LT-3020/78].

AnnNuAL REPORTS OF MISHRA DHATU

Nicam Lip. HYDERABAD AND BHARAT

ELecTRONICE  Lp, BANGALORE TPOR
1977-T8 AND TWO STATEMENTS

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): 1 beg to lay on the
Table a copy each of the following
papers (Hindi and English versions}
under sub-section (1) of section 618A
of the Companies Act, 1956:—

(a) (1) Annual Report of the
Mishra Dhatu Nigam Limited,
Hyderabad, for the year 1077-78
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon.

(2) A statement explaining that
Government are in agreement with
the above Report and therefore no
separate Review on the working of

the company is being laid. [Placed
in Library. See No, LT-3080/78].

(b) (1) Annual Report of the
Bharat Electronies Limited, Banga-
lore, for the year 1977-78 along with
the Audited Accounts and the com~
ments of the Comptroller end Audi-
tor General thereon,

(2) A statement explaining that
Government are in agreement with
the above Report ang therefore mo
separate Review on the working of

the company is being laid. [Placed
in Library. See No, LT-3031/78].

MR. CHAIRMAN: Now, we take
up Calling Attention, Shri Nj=~""



